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Governmont of India
Yinistry of Finance
( DECARTMANT OF FEVINUD)

L XL R RR L]

New Delhi, the 26{1&; Yay, 1078,

NOTIEICA T
(TCaE TX)

Mo.zami:@.ﬂo,mfzsﬁs-mm): I pursuance of sub-ciiuse (iii) of
‘éleuse {44) of Section 2 of the Imcome=tax Act, 16561 (43 of 1961}, theé
Central Geverrment kereby rakes the following emendbent in the motifi-
cation of the Government of India in the Ministry of Finemse (Deparirent
0f Fevenue) No.2158{F.No.404/82/T7-ITCC) deted 6,2.1978 namely: in the
82id notification for the letters and words "Sarvehii G.Pamegowda and
SJlrthanari being gazetted O0fficers of the Cenmtral bovernment to
exercise the powers of & Tx Recovery Cfficer” the words and letters
Stri G.Ramepovda being a gazetted officer of the Cemtral Governrent o
exeveise the povers of a tax Recovery (fficex's” shnll be substituted,

Sa,/-
(E. Verixtararen)
Deputy Secretary to the Govermment of India
The Menager, _ _
Government of India Press,
Hew Delhi,

Copy forwarded to ) _ i
1. A1l Diractors of Ingpection ineluding DI(O&I’S),' ﬁw Delhi.
2, The Director, IR3{DT}, Staffi College, Magpux.
3, The Corptroller & Auditor General of Intia, New Delhi,
4, Te fLeccountant Ceneral, Farnntole, Bengfores | 3
5, Te Chief Secretory, Govermment of Farnmatka, Bangelore.
6, The Joint Secretary & Iegal Adviser, Ministry of ?I&W, NoDelhi,
7. The Cormissioner of Income-tax, Kernatalwm, Bangelore.
8¢ Bulletin Section (3 copies!).
8, Guard Tle, i
8d/- |
Deputy Seeretary to the Government of India,
LUTORISED FCR ISSE ssJ
o~ o N0, CC/ITCC/2284/550/RSP/78,
Kok o 2 e ompn
(.Brrte Roli Srivastva)
Asstt, Director of Inspection(RSaT),
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